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Statement-ll 

Details of the deceased whose dependants have not been 
provided with employment on compassionate grounds sre 

reported aa under: 

Reason for non-approval 

Class I Nil 

Class II 1. Mr. Rajaram NoVacaney 
Dev. Officer 

2. Mr. R.N. Dhagat No Vacancy 

Class III & IV 1. Mr. U.G. Rane NoVacaney 

2. R.A. SainI Consent letter 
awaited 

3. Mr. D.V. Thakkar Papers awaited 

4. Mr.R.A. Mayekar Under Process 

5. Mr. C.G. Mohanty Under Process 

6. Mr. A.R. Kanwale Under Process 

7. Mr. E. Dhanasekaran Papers awaited 

8. Mr. A.B. Goregaonkar Medical Opinion 
awaited. 

People Involved In COFEPOSA 

1061. SHRI RAM NARAIN MEENA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether any cases have been registered 
against the people involved in the activities of Conservation 
of Foreign Exchange and Prevention of Smuggling Act 
(COFEPOSA), in the metropolitan city of Mumbal during the 
period from 1992-97; 

(b) if so, the details thereof; 

(c) the number of people from Rajasthan involved 
in those cases; 

(d) whether any action has been taken/II being 
against such persona under the Customs Act as well; and 

(e) If so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (e) The 
information Is being collected and will be laid on the Table of 
the House. 

Shortage of Sail 

1062. SHRI VV RAGHAVAN : 

SHRIMATI GEETA MUKHERJEE : 

SHRI A.F. GOLAM OSMAN I : 

SHRI K.C. KONDAIAH: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether there was scarcity of salt In the mar-
ket rHulting In panic buying and sleep rile In prices almost 
all over the country recently; 

(b) H so, the details and the reasons therefor; 

(c) whether hoarding of salt wu done In certain 
parts of the country; 

(d) If so, the number of businessmen arrested; and 

(e, the action taken by the Government to rem-
edy the situation? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a' and (b) NO,Slr. There was no scarcity of salt In 
the market. As on 1st November, 98, the availability of lalt In 
the country was 68 lakh tonnes. Out of 68 lakh tonnes, 40 
lakh tonnes of salt was for edible purpose and 28 lakh tonnes 
of salt was available wltth the captive salt works for their 
Industrial requirement . The monthly requirement of edible 
salt in the country Is about 5 lakh tonnes. Thus the ~vallable 

salt stock couid meet the edible salt requirement for the 
next 6 months and more. Further, new salt crop Is expected 
to become available right from the beginning of January, 
1999. 

It was reported In the flr,t week of November, 98 that 
apprehension of salt scarcity had triggered panic buying In 
some parts of the country and retail prices of salt were re-
ported to have been shot up abnormally In some areas. 
However, due to timely Intervention of central and concerned 
State Governments, the crisis was defused and normalcy 
restored. 

(c) and (d) The Central Government has not received 
any report of hoardIngs of salt from the State Governments. 

(e) With a view to ensuring adequate availability 
of iodlsed aall to the population at reasonable prices, the 
Government hulnltlated the following measures; 

Stock and wholesale prices at production centres 
are being monitored by the Salt Department on 
a weekly basis; 

The registration of rail Indents and supply by the 
railways are monitored by the salt department. 

The Railways are ensuring clearance of the 
Indents for movement of Iodlsed salt on priority 
basis. 

The State Governments heve been advlled to 
regularly monitor the availability and prices of 10-
d.ed salt and take corrective action in consulta-
tion with salt department. 

Quantitative A.etrlctlon. 

1063. SHRI K.P. MOHAN: Will the Minister of 
COMMERCE be pleased to state: 
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(8) whether the Government propose to remove 
Quantitative Restrictions (QRs) for import of some items from 
South Asian Countries; 

(b) H so, whether the United Planters Association 
of Southern India urged the Government to rata In the 
quantltlve restictlons for sometime keaplng in view that the 
plantations hava facing a slut and prices of Tea, Rubber, etc. 
have crashed to lowest level; and 

(c) If so, the steps taken by the Government to 
protect the domestic plantation industry? 

THE MINISTER OF COMMERCE (SHRI RAMA-
KRISHNA HEGDE) : (a) With effect from 1st August, 1998 
India have removed Quantitative Restrictions imposed on 
BOP considerations, on 2307 items for Import from SAARC 
countries only. This has been done to give fillip to Intra-re-
gional trade. 

(b) and (c) Tea Industry including UPASI have expressed 
apprehension about entry of sub standard tea Into the 
Indian market and Indian tea being out priced by tea from 
SAARC countries. However, Orders and regulations under 
the Foreign Trade (Development and Regulation) Act 1992 
and the Safeguards built Into the SAPTA Agreement in-
cluding Rules of Origin are considered sufficient to prevent 
surge of imports as also to ensure that only quality products 
are brought Into the country. 

Agricultural Export 

1064. SHRI R.S. GAVAI : 

SHRI PRASAD BABURAO TANPURE : 

SHRI S.S. OWAISI : 

DR. MADAN PRASAD JAISWAL : 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government have developed crop 
specHic strategy and customer markets abroad for boosting 
export of agricultural produces; 

(b) if so, the details thereof; 

(c) whether some foreign countries have shown 
interest and have offered to cultivate some vegetables for 
exports; 

(d) If so, the details thereof and location choosen 
by them in this regard; 

(e) whether some countries have also asked India 
to give help In growing pulses; 

(f) H so, whether the Government propose to 11ft 
some restrictions on agriculture produces; and 

(g) if so, the likely benefits by lifting restriction? 

THE ¥INISTER OF COMMERCE (SHRI RAMA-
KRISHNA HEGDE) : (a) and (b) Strategy for export of agri-
cultural products Is determined by international demand 
and supply position, domestic surpluses, domestic and Inter-
national prices, consumer preferences etc. The purpose of 
the strategy is primarily designed for enhancing productivity 
and production thereby generating exportable surpluses, 
producing goods meeting the international quality stand-
ards, technology upgradation, Improvement in packaging, 
quality upgradation and product promotion in overseas mar-
kets through participation in fairllestivals and encouraging 
visits 01 business delegations. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) and (g) The Policy of the Gov!. of permit exports of 
agricultural products is governed principally by the concerns 
of India's food security, maximising 'farm incomes and earn-
Ing foreign exchange. Export Policy Is being constantly 
updated and export regime In respect of agricultural prod-
ucts has been Ilberalised. Very few Items are now either pro-
hibited for exports or their exports restricted orare subject 
to quantitative ceilings. Major items for which the exports 
are banned Include wheat, onions and sugar except for 
sugar, under preferential quota to European UnlonlUSA. 

Technical Committee. 

1065. SHRI DILEEP SANGHANI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have constituted 
Technical Committees (TCs) in every district of the oountry 
to work out the crop loans and their uniform adoption by 
banks; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to ensure 
easy flow of loans to farmers from the banks, particularly In 
Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCE AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF FINANCE (BANK-
ING, REVENUE AND INSURANCE) (SHRI KADAMBUR M .. 
R. JANARTHANAN): (a) to (c) In terms of the standing 
instructions of Reserve Bank of India (RBI)! National Bank 
for agriculture and Rural Development (NABARD), credit 
institutions are required to adopt a production oriented sys-
tem of lending in regard to disbursement, supervision and 
recovery of crop loans. According to these guidelines, Tech-
nical Committees conSisting the representatives of State 
Government, banks and progressive farmers have been 
constitued in every district for, inter-alia, fixing the scale of 
finance for each crop grown .in the district. Cost of opera-
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